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according to the prescribed rules and procedures and
seniority was not given due consideration, on account

which, their career prospects are jeopardised, Ths

refute the contention of t pplicants in toto,
Se We have examined carefully the averment and

of both sides as alsc the materia l/”UCJhU

The applicants were given d

/n Y :
r/November 1985 to qualify

for promotion to the post of Tool Makers but they fai

vas not conducted according

18 opportunity to appear for

prescribed rules and procedure, that the practicals did

help assess individual merit, that some examinee was

to answer the examination in theory even in his mother
it relaxation was not allowed to the SL
candidates; that seniority alone should be taken into

hat merit should be given a go-by),

not a competit

not only does not accord

afterthought and subterfuge,to vainly advance their cl
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promotion as Tool Makers, In particular, their submi

with facts but seems clearly an
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that senigrity alone should be the criterion for promotion and

.|

not merit, is fatuous and falls to the ground, as in

there should be no need for any test whatever, for a po

promotion namely, that of a Tool
verily lead to one like the carpenter complaining abou

tools to shield his shoddy work! At no time when the
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situation would certainly not conduce to efficiency and

in theory or in practicels, did

the applicants promptly seek permission from the authorit
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concerned, to answer ths theory exam in the langua

. i . . e 1 . 1 \ . . @
choice (as permissible) or bring to their notice that the
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practical exam was not being properly conducted, which clearly

leads to 18 an
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fterthought, le are not persuaded by any of the contentions

or injustice has manner of conduct

can have no legitimat

regarding adherence to the 40-=point roster has been violated
by the respondents and that the prescribed percentags of
reservation of posts for the SC and ST candidztes has not

1een fulfilled, the

of, for an inordinately long

meetings been convened by the respondents regularly, which
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Member (AP Member (JM)
12.11.1886 12,11.,1986
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